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Mr.Pradeep Kalwania, Counsel for the applicant.

Heard the learned counsel for the applicant. He
applied for the post of Primary Teacher in Kendrlya
Vidyalaya Sangathan. According to the applicant- he

possess the necessary qualification. He appeared in the

written examination and secured 84 per cent marks.
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Being successful in the written examination he was called

for interview. However, after the interview it has: been
informed that the applicant is not ellglble The grlevance

of the applicant is that he has not even be informed as to '

why he is not eligible.

The applicant made representation the
Commissioner, Kendriya Vidyalaya Sangathan, New Delhl
on 19.9.2014 (Annexure A/10). In the interest of justice

we direct the respondent to consider and decide?‘v»t'h'e. '
representation of the applicant dated.

19.9.2014(Annexure A/10) according to the provisions of
law expeditiously but not later than 3 months from the
date of receipt of the copy of this order by a reasoned
and speaking order.
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In the interest of justice the respondent is direct‘éﬁ
keep one post of PRT vacant, if all the posts have not:;
been filled, till the decision is taken on the represent;“’ i
of the applicant.

the respondent then the applicant is at liberty to flle'f'f,f‘
OA if so advised. The learned counsel is directed to supplly |
a copy of the paper book along with a copy of this order ",
to the respondent. With these directions the OA |s !
.disposed of. '

(DR. MURTAZA ALI) (ANIL KUMAR) ';;5,

JUDICIAL MEMBER ADMINISTRATIVE MEMBER
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